Exira Wo. 17 REGISTERED NO, G/GNR/Z

ﬂbr 6u1arat Government ﬁagme
" EXTRAORDINARY »

PUBLISHED BY AUTNORITY =

Vol. XXXV] WED\TESD&Y JULY 6 1994/ASADHA 15 1916
Beparate paging is given tothisl'artinorderthatitmybeﬁledasaupm eelﬂlﬁon.
PAII'I‘—-IV

Acta of the G lm mm
and Regulations made by the GOTRmey: |

The following Act of the Gujarat Legislature, haviug been stsented te Ry the M]N}
onthedth July, 1994 is hereby published for geweral tformsation. L

XUN. ¥ X, JEAVERI,
Secvetary to the Bovanmentof @Wujnrat,
Legislative ‘and Parliamaemtary . fﬁil’

' Department.

AR

GUJARAT ACT NO. 12 OF 19%4

{Fixst published, after ha'ving received the assent of the Governor in the “Gujarat
Government Gazelle”, on the 6th July, 1994),

AN ACT
to provide for temporary postponement of elections of loeal authorities.

WHEREAS in the wake of widespread rain in the State of Gujarat, it is d]fﬁcult
to hold -elections of local anthorities during the monsoon season;

AND WHEREAS the Election Commission of India has decided and djrected to
revise the electoral rolls intensively of all the constituencies of the State of Gujarat
with reference tolst January, 1995asthe qualifyingdateandalso fixed the 4th January,
1995 as the date for final publication of electoral yolls ;

AND WHEREAS electoral rolls for Assembly constituencies wonld bethe list of voters
for the purpose of election of loeal authorities ; | _
AND WHEREAS it is likely that large section of publio would be covered by‘

intensive revigion of electoral rolls; and they may not be deprived of their right of
franchise in the ensuing elections of local authorities ;

AND WHEREAS forthe reasons at.ated above, it is considered mecessary to provide
fortemporary postponement of theelections of local authoritiesand to provlde for other

connected matters,
T3 is hereby enacted in the Forty-fifth Year of the Republic of India as folows:=s
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17-2 GUJARAT GOVERNMENT GAZETTE, EX.; 6-7-199¢ [PART IV

1. This Act may be called the Gu]uat Loeal Authorities (Temporary TPostponement
of Elections } Act, 199&, _ L

9. In this Act, unless the context otherwise requires,-
(a) ‘election’ means and includes entive election process oommencing from the

pre paration of list of voters and all stages culminating into clection of a counsillor or,
as the case may bz, a momber of the loeal "lllﬂlOl'lt.\' andit is al\\a% deemed to

have meant and ineluded enkire claotion process;

(b) ‘local aughority’ means a panchayat, a municipalivy and a Municipal Cox-
poration eonstituted under thorelevant Aet;

(6) ‘relevant Aet’, in relation to,--
{i} a panchayat, means the Gujarat Panchayats Act, 1993,

(u) a municipality, maans the Gujarat Municipalitics
Act, 1963 R

(iii) :a Corporation, menns the” Bombav Prov mcml
Munioipal. Corporations Act; 1949

. 8. .Notwithstanding anything contained in the 1a,luzmt *Xct or the rules or hy-laws

or order made the1.,tmdel or in auy}uduumout decrec or order of any eourt or autho-
rity, during the pariod from the datg, of - the ommencerment of this Aot and upto and
inelusive of the 'dth January, 1995, no general eleetion of the Couneillors of any Corpo-
ration or of pug  nmygigipality- or of members of any panchayat and no election to
fill yp any. paspal-vacaney of any.such Councillor or member shall be held; and the

. alectlo,l qhall be started thereafter of such lo¢il authority of which duration ]121‘1 adrcady

expired Defore the commenczment of this Aet or is due to expire before 1st Mfty,
1995 or formed for sueh arca which ave declared as transitional or sinaller urban area
and shall be completed bzfore the 1st May, 1995 in accordance with the provisions of
the relovant Act and the rules made thereunder.

4. Except as  otherwise provided by or  under this Aet, the provisions of the
relevant Act shall in all other respects apply in case of a Corporation, municipality
or panchayaf.

B, I any difficulty arises in giving effect to the provisions of this Act, or by rea-
sons of anything contained therzin, or in giving effect to the relevant Act in respect of
any matter contained in this Act, the State Government may, as occasion arises, by

orfer, do.anything which appears to it to be necessa xy for thc purpose of removing the

dlﬂiculty
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